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(2006) 04 P&H CK 0005

In the Punjab And Haryana At Chandigarh

Case No : Civil Writ Petition No. 14510 of 2005

Joginder Singh APPELLANT

Vs

State of Haryana and Another RESPONDENT

Date of Decision : 17-04-2006

Acts Referred:
Constitution of India, 1950 — Article 226
Punjab Village Common Lands (Regulation) Act, 1961 — Section 7

Citation : (2006) 144 PLR 568 : (2006) 3 RCR(Civil) 633

Hon'ble Judges : Mahesh Grover, J;Ashutosh Mohunta, J

Bench : Division Bench

Advocate : Madhu P. Singh, for the Appellant; S.S. Pattar, D.A.G. and Rohin 
Dutt, Respondent No. 8, for the Respondent

Final Decision : Dismissed

Judgement

Mahesh Grover, J.—The petitioners have assailed the orders Annexures P. 10 to P.
12 which were passed by the competent authorities while dealing with the matter
u/s 7 of the Punjab Village Common Lands (Regulation) Act, 1961.

2. The petitioners have mainly contended that the orders of the Revenue
Authorities were arbitrary, illegal and non-speaking and, therefore, prayed for the
setting aside of the order Annexure P. 10 to P. 12.

3. The respondents, on the other hand, have submitted that the petitioners are
in unauthorised occupation of the land. This fact was duly established by getting
the demarcation of land. Therefore, their eviction has been rightly ordered.

4. We have heard both the learned Counsels and find that since the petitioners
are in unauthorised possession of the land, they do not deserve any legal or
equitable relief under Article 226 of the Constitution of India.

Consequently, the writ petition is dismissed.
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